
Sr. N I Date 

S. 

(A) 	 CAT/jflI 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACI( BENCH;CUTTACK 	 1 

O.A./T.A./R.A.No ............ . ..... . • 	............ ,....1 99 

....... 	,,..Applicant (s) 

Versus .

I 	 .,,Respondent (s) 

Order with Signature 

.D. 

Regzsrar 

Heard Sri A.K.Chand, counsel 	iD 
for the applicant. Perused the averment-ei 

Admit. Issue notice to the respondents 

to f ile Counter within four weeks. 

Rejoinder, if any, he filed two weeks 

thereafter. Requisites have been filed. 	/ 
-9 _4- 

Interim prayer is not 

2. 	4.11.9 

7 press ed. 

Miber (A) 
10 

3. ~4.7.07 1 

	

	In MA 3 7 / 97, S prayer h)een 

m/e ar amending the oricrinal appLicatior 

71 	fc rence ha.s ocen gin to O 

73J/96.3ut. O? 739/96 relates t SOrr 

ce 	i: iicant.In view of this, the :IA 

ticnd to the lascried 1iver 

xtbttxgx has filed this MA for 

CrreCing the 30numoer and for refiling 

auc. 	 ft 

Vice .-Ci qrn 
ticT0 7 

Jt_ ('JIGJ/ /,Q 
aj 	

11 

'ri 

LUJ 



gria1 
No of 	Date of 	 Order with Signature 
Order Order 

- 	
--- 

	

03 
	

C /h frtL Cj 
 

vcic~~CkACE 

J~,- 

	

C 
	

N c 96 

iLL 	 I 
	CiT P.,M 1 9- 

/ 
c 	 I 2 

T 	 .--cc ki 

D C'5C14Jj 	 fQ 

cf- 

/ 
/ 

I 	 L 


